Criminal cases/Complaints pending against M.Ps /MLAs

PUNJAB & U.T.CHANDIGARH

AS ON 31.08.2024

Previous | Institution| Disposal Closing
Balance as Balance as
Sr.No. District Name on on
01.08.2024 31.08.2024
1 Amritsar 11 0 0 11
2 Barnala 0 0 0 0
3 Bathinda 2 2 0 4
4 Faridkot 2 0 0 2
5 Fatehgarh Sahib 0 0 0 0
6 Fazilka 2 0 0 2
7 Ferozepur 1 0 0 1
8 Gurdaspur 1 0 0 1
9 Hoshiarpur 1 0 0 1
10 |Jalandhar 7 0 0 7
11  |Kapurthala 3 0 0 3
12  |Ludhiana 19 0 1 18
13 Mansa 1 0 0 1
14  Moga 1 0 0 1
15 |Pathankot 3 0 0 3
16 |Patiala 3 0 0 3
17 |Rupnagar 4 0 0 4
18 |SAS Nagar 7 0 0 7
19 |Sangrur 8 0 0 8
20 |SBS Nagar 0 1 0 1
21 |Sri Muktsar Sahib 1 0 0 1
22 |Tarn Taran 3 0 0 3
TOTAL 80 3 1 82
U.T.Chandigarh 11 0 0 11




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 31.08.2024

Sr. |District Name Name of the]Name of[Name of MLA Sitting/ Title of theCase No.[CNR No. Date and|Police Station |Offence Maximum Date of filing|Date of filing [Date of filing|Date of[Present status and its Stay, if any, by| Total no. | No. of No. of |Expected time COMMENTS OF|
No. Court MP IFormer case assigned in| number  of alleged punishment  [Challan charge sheet |Criminal framing next date higher court of witnesses | witnesses | of completion [DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
SH. SUKHBIND | SITTING [VEER CRA/2411|PBAS01000 NA SADAR 500 IPC 2 YEARS 13.08.2008 - 13.03.2007 | 15.01.2010 |06/09/2024 - 6 6 - - Case remanded back
AMARINDER ER SINGH SINGH 5/10.10.20| 6902013 IArguments by Hon'ble High
SINGH SARKARIA LOPOKE 13/ Court, Chandigarh|
GREWAL EX.MLA Vs|15.09.2023 vide order dated
D&S]J, SUKHBIND 13.01.2021
1 Amritsar AMRITSAR ER SINGH
SARKARIA
MLA
SH. VEER FORMER |[SUKHBIND|CRA/421/1|{PBAS01006 NA SADAR 500 IPC 2 YEARS 13.08.2008 - 13.03.2007 | 15.01.2010 |06/09/2024 - 6 6 - - Case remanded back
AMARINDER SINGH ER SINGH [0.07.2014/| 5882014 |Arguments by Hon'ble High
SINGH LOPOKE SARKARIA [15.09.2023 Court, Chandigarh|
GREWAL MLA VS vide order dated
. D&S]J, VEER 13.01.2021
2 |Amritsar AMRITSAR SINGH
LOPOKE
EX-MLA
SH. oM FORMER [STATE OF |PC/9/2023| PBASO1- |20/09.07.20|VIGILANCE|13 PC ACT|S YEARS 31.08.2023 | 31.08.2023 NA 05.08.2024 |Today, status report has been - 49 - - - Today, status report has
BALJINDER PARKASH PUNJAB  [31.08.2023| 015380- 23 BUREAU gﬁzﬂ&‘i‘o;““d by the ﬁf::rgizgzﬂog" record by
SINGH, SONI VS OM 2023 Arguments on question of Arguments on question of]|
AD&SI, PARKASH charge have been heard. charge have been heard,
AMRITSAR SONI Finding a prima Finding a prima
facie case for offence under facie case for offence under|
Section 13(2) of P.C. Act, Section 13(2) of P.C. Act,|
charge under that offence has charge under that offence
been framed against the has been framed against the
accused to which he pleaded accused to  which he
inot guilty and claimed trial. pleaded not guilty and
For evidence of prosecution, claimed trial. For evidence
. to come up on 6.9.2024. of prosecution, to come up
3 Amritsar 'Witnesses of serial No.1,2 on 6.9.2024. Witnesses of|
land 4 mentioned in the list of serial  No.1,2 and 4
witnesses be summoned for imentioned in the list of
that date. witnesses be summoned for|
that date.
MS. - MS. FORMER [STATE VS |CHI/266/2 | PBAS03001| 28/2012 | AIRPORT |420/465/46 |LIFE 29.01.2021 | 22.02.2022 - 22.02.2022 (Case is fixed for 9 5 0 Within 1 Year/Case is fixed for|
PARMINDER GURIQBAL PARMOD 021 6982021 AMRITSAR [7/468/471/4IMPRISON Defence evidence on Defence evidence on
KAUR BAINS, KAUR IARORA 84 IPC |MENT 04.09.2024. 04.09.2024.
4 |Amritsar CJIM, ASR AND
GURIQBAL
KAUR
MS. SH. FORMER [BIKRAMIJI |COMI/264PBAS03003 - SADAR | 190 CRPC 2 YEARS - 18.11.2016 | 19.05.2016 | 18.11.2016 |Case is fixed for - 5 5 0 1 YEAR [Case is fixed for|
PARMINDER BIKRAMIJIT T SINGH /2016 6002016 Ul/s 07.09.2024 for 07.09.2024 for|
KAUR BAINS, -- |SINGH A 499,500, Prosecution evidence. Prosecution evidence.
CJIM, ASR MAIJITHIA SANJAY 501,502,
5 Amritsar SH. SINGH & 120-B,34
SANJA OTHERS IPC
Y SITTING

SINGH




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
MS. SH. IFORMER |STATE VS |CHI/2171/ PBAS03021 | 203/2020 CIVIL U/S |6 MONTHS |08.11.2021 | 27.03.2023 - 27.03.2023 (Case is fixed for STAYED BY 10 8 0 Case is fixed for
PARMINDER MALKEET LOVE 2021 1232021 LINES 188/270 30.09.2024 for awaiting| Hon'ble PHHC 30.09.2024 fo
KAUR BAINS, SINGH AR KIRANPRE IPC further orders from at awaiting further|
6 |Amritsar  |CJM, ASR ET SINGH Hon'ble High Court. | CHANDIGAR - orders from Hon'ble
& OTHERS H CWP-PIL-25- High Court
2021(0&M) g
MS. SH. RANJIT FORMER [STATE VS |CHI/320/2 |PBAS03001 | 127/2014 CIVIL U/S |7 YEARS 15.01.2015 |18.10.2016 - 18.10.2016 |Case is fixed for - 9 9 - - Case is fixed for
PARMINDER SINGH RANIJIT 022 8372015 LINES | 420/120-B 06.09.2024 for Defence 06.09.2024 for
7 |Amritsar KAUR BAINS, SINGH IPC Evidence. Defence Evidence.
CIM, ASR
MS. - |SH.ANIL |FORMER [STATE VS |CHI/2107/ |PBAS03026| 206/2021 SADAR |188/269/272 YEARS  21.12.2022 | Charge yet - Charge yet to|Case is fixed for STAYED BY 11 - - - Case is fixed for
PARMINDER JOSHI RANIJIT 2022 1802022 0 IPC and to be framed be framed |18.09.2024 for awaiting|  Hon'ble 18.09.2024 fo
KAUR BAINS, SINGH 51 National further order from PHHC at awaiting further order|
CIM, ASR AND Disaster Hon'ble High Court. CHANDIGA from Hon'ble High
ANOTHER Manageme RH CRM-M Court.
S |Amritsar ntand 3 45305-2023
Epidemic
Disease Act]
MS. SH. IFORMER |STATE VS |CHI/212/ [PBASO03- 09/2022 |SULTANWI|188 IPC 516 MONTHS |13/02/23 13/02/23 -- Charges yet [Case is fixed for - 14 - 0 - Case is fixed for|
PARMINDER BIKRAMIIT BIKRAMII 2023 004001- ND DISASTER| to be framed 30.09.2024 for 30.09.2024 for
KAUR BAINS, SINGH T SINGH 2023 MANAGE presence of Accused. presence of Accused.
. CJM, ASR MAIJITHIA MAIJITHIA MENT
9  |Amritsar ACT
Ms. SH. IFORMER |STATE VS |CHI/252/2 PBASA1002| 169/2020 | AJNALA U/S |5 YEARS 10.09.2021 | 16.05.2023 NA NA No further order has STAYED BY - - - 6 MONTHS No further order has|
MANPREET IAMARPAL AMARPAL (021 043-2021 188/270 been received from the Hon'ble been received from|
KAUR, SDJM, SINGH @ SINGH @ IPC Hon’ble High Court. PHHC at the Hon’ble High
AMRITSAR BONNY BONNY Consquently, for CHANDIGA Court.  Consquently,
awaiting further orders |RH CWP-PIL- for awaiting further|
: from the Hon’ble High 29- orders  from  the
10 Amritsar Court to come upon 2021(0&M) Hon’ble High Court|
12.09.2024. to come upon|
12.09.2024.
SH. SH. MANJIT FORMER POORAN |(COMA/20/[PBASB1000 KHILCHIA U/S  |Upto 10 NA INA 13.10.2015 NA File has not been - - - - - File has not been
BIKRAMDEEP SINGH SINGH VS 2015 7972015 N 326,321,32 [YEARS received from Ld. received from Ld.
11 |Amritsar SINGH, JMIC, MANIJIT 3,341,148,1 |Appellate Court. Same |Appellate Court,
BABA SINGH & 49 IPC be awaited till Same be awaited till
BAKALA OTHERS 25.09.2024. 25.09.2024.
Barnala NIL
IALL THE ONCERNED|
DR. RAJAN SH. JARNAIL OFFICERS HAVE BECN
KUMAR SIKANDER SINGH VS PBBTO1- ON APPERANCE IAPPROXIM |[EXPEDITE  DISPOSAL|
12 |Bathinda KHULLAR, - SINGH FORMER|SIKANDER|CRM-136-001190-  |--- - -—- -—- - - 17-12-2015/01-08-2019 FOR 20.11.2024 - -— - -— IATELY ONE|OF THESE CASES BY]
AD&SJ SINGH 2020 o ’ YEAR AVOIDING
. MALUKA UNNCESSARY AND|
BATINDA MALUKA LONG

IADJOURNMENTS.




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
PROBATIO
DR. RAJAN HARMAND 146/145/1 N VIDE|
KUMAR HARMAND ER SINGH PBBTO01- RPF POSTU7/174 ORDER APPROXIM
13 |Bathinda KHULLAR, - ER SINGH [FORMER| JASSI VS |[CRA-133-1007445-  |[727/02.05. BATHINDA RAILWAY DATED 11-08-2016 - ——-- - ON ARGUMENTS FQ - 13 13 0 IATELY ONE-DO-
IAD&SJ, JASSI STATE OF 2021 ACT 09.09.2021 YEAR
BATINDA PUNJAB BY TRAIL
COURT
ICOUNSEL FOR ACCUSED
IAMIT RATTAN HAS FILED
IORDER PASSED
BYHON'BLE HIGH COURT
IN CWP NO.16384-2024 IN
IWHICH THE OPERATION
'OF THEIMPUGNED
PROSECUTION SANCTION
DATED 02.08.2023
IANNEXURE P2 IS
ORDEREDTO BE STAYED
IN THE NEXT DATE OF
M O IKA AMIT B UNIAE PCiai0z PBBTOT | o PS A PG CHARGE  HEARING | E. 22.10.2024, APPROXIM
14 |Bathinda ’ _ SITTING 004216- T IVIGILANCE _ 17/04/23  NA NA NOT AS THE YES 34 0 34 IATELY ONE-DO-
AD&SJ, RATTAN VS AMIT]3 023 ACT PROSECUTIONSANCTION
BATHINDA RATTAN 2023 BUREAU FRAMED  |4as BEEN STAYED, YEAR
: : ITHEREFORE, THIS COURT|
ICAN NOT TAKE
ICOGNIZANCE OFTHE
MATTER AND PROCEED
FURTHER IN THE
MATTER. ACCORDINGLY,
ITHE CASE IS ADJOURNED
T029.10.2024 For
IAWAITING FURTHER
IORDER FROM HON'BLE
HIGHCOURT.
SH.SIMRAN SARUP STATE VS CHARGE FURTI—gER ORDEES OF
ITHE HON'BLE HIGH
. SINGH R CHI/495/2PBBT0300 48/23.06.2]THERMAL, |188/269/2 R COURT NOT RECEIVED. LESS THAN
15 |Bathinda IACJ(SD), gm’g\l‘_ﬁ FORMER SASFng\'HDE 020 50512020 (020 BATHINDA 70 IPC 30.07.2021 INA NA ',;'g/IMED SAME BEAWAITED FOR YES 24 0 24 ONE YEAR [DPO-
BATHINDA. 05.10.2024
Dr. Ram Kumar| NIL | Kushaldeep | Former | State Vs. |PC/1/2023| PBFDOI1- 13/ Vigilance 13(1)B, 10 Years | 13.07.2023 Nil Nil Nil 18.10.2024 for Nil 47 8 39 2 Years |In compliance to the
Singla, Ld. Singh Kushaldeep 002815- |16.05.2023| Burcau 13(2) PC Prosecution Evidence letter No. 1047 Spl
Additional Dhillon Singh 2023 Ferozepur | and 120B dated 29.09.2020 and
Sessions Judge- Dhillon Range IPC No.
I Faridkot. 907/Spl./Gaz.11.17
: dated 27.05.2022|
16 [Faridkot officer concerned has|
been  directed  to|
expedite the case at
the earliest
Dr. Ram Kumar| Sukhbir Former | State Vs. [SC/160/20| PBFDOI- |129/07.08.2 City 307,119,10|10 Years and| 24.02.2023 Nil NIL Nil 30.09.2024 for awaiting NIL 218 Nil Nil 3years [In compliance to the
Singla, Ld. Singh Parkash 23 005174- 018 Kotkapura |9,153,295A fine order from the Hon’ble letter No. 1047 Spl
Additional Badal Singh Badal 2023 ,323,324,34 High Court dated 29.09.2020 and
Sessions Judge- & Anr. 1,427,504,3 INo.
I Faridkot. 4,120B,IPC 907/Spl./Gaz.I1.17
1 Faridk and dated 27.05.2022|
7 [Faridkot 27/54/59 officer concerned has|
Arms Act. been  directed  to|
expedite the case at|
the earliest
Fatehgarh Nil

Sahib




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
[This NDPS Act case No. 32|
lof 20.01.2024 titled as State|
IV/s Sukhpal Singh Khaira|
IAwaiting further order of jste. involving legislator Is
, pending for awaiting further,
21,24,2527 Hon'ble Supreme Court of lorder of Hon'ble Supreme|
< 28’29Y30}61} India in SLP (Crl. No. Court of India in SLP (Crl|
S 85 NDPS 2100/2024 and in the No. 2100/2024 and in  the,
Sh. Ajit Pal N ACT.25.54.5 alternative for arguments lalternative for arguments on
n. 7y © e on the question of charge the question of charge for
Singh,AD&SJ S / 9 Arms a g
ingh, Sukhpal tate v/s 3 35 dated At 66 Charge Not for 20.09.2024 as the 20.09.2024 as the personal
. Fazilka charge ) - Sukhpal |[NDPS/32/ =} Sadar CLo% Personal appearance of eppearance  of _ accused
18 |Fazilka - Singh Sitting. ; S 05.03.201 Information | 20 Year |20.01.2024|20.01.2024 - Framed so . - 50 - - 1year. |Gurpreet Singh @ Gopi is
assumed on Khai Singh 2024 S 5 Jalalabad. | Technology P accused Sukhpal Singh lexempted on the basis of
23.04.2024 aira Khaira etc. S Act Enhance al. Khaira is exempted on the reason _mentioned in _the
Q d of%ence Uls basis of reason mentioned lapplications and Reply to the|
AN E 27-A27-B in the application and application  for  supplying|
o NDPS Reply to the application for copy of pen drive be also
o Act 201 IPC supplying copy of pen filed for the date fixed. Thej
’ drive be also filed for the ﬁgzcerg:sn pr:::;?“gzezfﬂcz
date fixed. dispose  of the case|
lexpeditiously as per the|
directions issued by Hon'ble|
High Court
In this case order dated|
01.06.2023 passed in|
CRM-M-28884-2023,  by|
Hon'’bl High Court]
Order dated 01.06.2023 _ reoeived, vide which, courd
passed in CRM-M- Caseis |as been directed to fix
N 28884-2023 received being fixed trhisdcasbe be|_y‘on’cllj Ithe g?tﬁ
IS 188 from Hon’ble High YES for awaiting oo, oY, DonYe B9
N ’ : ) - Court. Further order dated
Sh. Satish & 269/270, Court and trial court has| (gjrection to order of  [31.08.2023 received by
Kumar Parkash Statevs |ciyossp & |155dated oy | 1491PC e oo atg~ | x this case Homble High o e Cordr o
. ) \which, Interim order has
19 |Fazilka Sharma, " |Singh Bhatt Former Parkash 021 S 07.07.202 Abohar and 51 2year |14.09.2021|14.09.2021 NA 13.04.2023 fixed in Hor'ble High beyond the 6 - 6 Courtand | cenmade continue til the
SDJUM. Abohar Bhatti - 0 Disaster Court. Vide order dated| date fixed by being fixed |next date of hearing l.e
’ N Managem 31.08.2023 Hon’ble Hon’ble High beyond the gfé%9-2fgr24éoN§g/25;:9fci’Sr
h ent Act High Court made Court) date fixed in |,y ziing  further orders
o interim order continue Hon’ble Highffrom Hon'ble High Court.
till the next date of Court The concerned presiding
hearing I.e 03.09.2024 offlce_r has been sensitized|
to dispose of the case|
lexpeditiously as per the
directions issued byl
Hon’ble High Court
Sh. Kewal - Satkar Kaur| Former | State Vs |PC/31/20| PBFZ0100 23/18.09.2 VB 13(1)B, 10 years |14.11.2023 [14.11.2023 - 07.06.2024 [PW-18 to PW-20 are No 48 27 21 By The Court
Krishan Gebhri Satkar 23 79212023 | 023 13(2) PC Wﬁﬁ‘;g;:g%‘;ﬁ;‘;ﬂfd@ 30.06.2025 |concerned has been
Additional Kaur Gehri ACT and Baljit Kaur, pajramjn Singh ~as21 directed to make
District and & Anr. 120B IPC and Khushpreet Singh are witnesses of strenuous efforts to
Sessions served but have not Prosecution |dispose of the case,
Judge, Smﬁg‘i‘; dﬂ?}fgubi aretobe |at the earliest and
Ferozepur bailable warramsgin the examined |no adjournment be
sum of Rs.5000/- each for given except for the
04.09.2024.Summons of special/ substantial
20 |Ferozepur witnesses Javinder Singh reasons to  be
and Gurpreet Kaur are .
received back unserved. recorded on mOY'nQ
Fresh summons to these of written
witnesses be issued for application by the
the said date. concerned party
State Vs 186,353 .4 Fixed for The case has
Sh.Harpreet . .. . . PBGDDA1| 138 dated o ONE b .
. .09. een makin,;
21 |Gurdaspur | Singh, SDIM, Simranjit | g | Simranjit | CHUS33/ 03604702 108.09.201 | , SITY [SLITTI4 3 oors 109.09.2021]  Na NA NA  [07:09.2024 for NO 35 17 18 |YEAR(Appr g
Singh Bains Singh 2021 BATALA |7,505,506, prosecution . t th
Batala . 1 9 - oximately) [PTOZIESS a €
Bains Etc. 189 IPC evidence.

proper pace




Sr. [District Name |[Name of thefName of[Name of MLA Sitting/ Title of theCase No.[CNR No. Date and|Police Station |Offence Maximum Date of filing|Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
Rajinder Uis Notice issued to
Ms. Manpreet . Singh COMI- | PBHOO03- 420/465/4 .
22 Hoshiarpur | Kaur, CJSD, | NA 3SDITSINGN itting | Tohra vs |3289/201| 001102- e7a71a7|TYeRS W) 05.05.2011| Sharge notaccused Gauray -
Hoshiarpur J Jasbir 3 2011 7A/120B Y "116.09.9024
Singh Raja IPC R :
DR. SUSHIL SIMRANIJIT [FORMER [STATE VS|CHI PBJL03015556 DATED |PS- RAMA |150/138(1) |138-B(50 Rs 11.11.2021 |11.11.2021 INOT YET [20.09.2024 CHARGE |STAYED 9 0 9 (VIDE ORDER
BODH, PCS, SINGH SIMRANIIT[2715/2021 [222021 13.03.2020 MANDI ~ [BTHE  [FINE). 150 FRAMED DATED
ELECTRICITY 10.08.2023 IN
CIM BAINS SINGH ELECTRIC|scr (06 CRM-M-39247-
JALANDHAR BAINS ITY ACT |MONTH TO 05 2023 TITLED AS [AS PER THE DIRECTIONS
5003 AND [YEARS “SIMARJIT ISSUED BY HON’BLE|
IMPRISONMEN SINGH BAINS |HIGH COURT VIDE|
336 IPC T 336 IPC ( 03 VS STATEOF [LETTER NO 1047 SPL|
> ( PUNJAB” TRIAL |GAZ-II(10/15) DATED|
MONTH COURT IS 29.02.2020 THE|
IMPRISONMEN| DIRECTED TO |CONCERNED  JUDICIAL|
T AND FINE Rs OFFICERS ARE BEING|
23 |JALANDHAR 250/-) gg;%ﬁg?;‘é DIRECTED IN MONTHLY
DATE FIXED BY MEETING TO TAKE
'[HON’BLE HIGH |[EARNEST EFFORTS TO|
COURT Le REDUCE PENDENCY OF
16.10.2023, SUCH CASES AND NOT]|
INTERIM ITO ADJOURN THE CASES]
ORDER EXCEPT FOR RARE AND|
CONTINUED  [COMPELLING REASONS.
TILL 18.01.2024)
DR. SUSHIL SIMRANIJIT [FORMER [STATE VS|CHI PBJL030155|57 DATED DIV NO. 8, [138-B, 150 |138-B(50 Rs 11.11.2021 |11.11.2021 NOT YET 20.09.2024 STAYED 8 (0] 8 (VIDE ORDER
BODH, PCS, SINGH SIMRANJIT[2716/2021 312021 13.03.2020 JAL. THE FINE), 150 FRAMED |CONSIDERATION DATED
ELECTRICITY 10.08.2023 IN
CIM BAINS SINGH ELECTRIC|5cr (06 CRM-M-39230-
JALANDHAR BAINS ITY ACT |MONTH TO 05 3312]31 AR AS
2003 AND |YEARS
3361PC  |MPRISONMEN VS STATE OF
T, 336 IPC ( 03 PUNJAB” TRIAL
MONTH COURT IS
ITM:I\TI')S?::‘TE’[ ER';‘ DIRECTED TO
GIVE A DATE
24 |JALANDHAR 250/-) BEYOND THE  [-do-
DATE FIXED BY
HON’BLE HIGH
COURT Le
16.10.2023,
INTERIM
ORDER
CONTINUED
TILL 18.01.2024))
DR. SUSHIL 1) IFORMER [STATE VS|CHI PBJL0301261273 DIV NO. 8, [I188IPC,3 (01 MONTH |15.09.2021(SUP |15.09.2021(SUP INOT YET 106.09.2024 INOT 7 0 7 SIX MONTHS
BODH, PCS, SIMARNJIT JASBIR  [2423/2021 052021 DATED |JAL. ED ACT, [TO 06 nglI-\IAfIi\IIj\];\II\R ngg'f{“&T]?R FRAMED |AWAITING ORDER [STAYED |AS PER THE DIRECTIONS
CIM SINGH SINGH 17.09.2020 51DM  MONTH  |oFSIMARIT (OF FROM HIGHER ISSUED BY JIONBLE
JALANDHAR BAINS 2) AND ACT IMPRISON |SINGH BAINS [SIMRANJIT COURT LETTER NO 1047 SPL
BALWINDE OTHERS MENT / SKLDWINDER /S\lg]\fgﬂ BAINS GAZ-11(10/15) DATED)|
29.02.2020 THE|
R SINGH FINE Rs 200 /N1 paNS [BALWINDER CONCERNED  JUDICIAL|
b5 |JALANDHAR BAINS TO 1000/~ |pRESENTED |SINGH BAINS OFFICERS ARE BEING|
ON 01.11.2021) [PRESENTED DIRECTED IN MONTHLY]|
ON 01.11.2021) MEETING TO TAKE
EARNEST EFFORTS TO|
REDUCE PENDENCY OF
SUCH CASES AND NOT|
TO ADJOURN THE CASES|
EXCEPT FOR RARE AND|
COMPELLING REASONS.




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date  andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in| number  of] alleged punishment  |Challan charge sheet |Criminal framing next date higher court of witnesses | witnesses | of completion [DISTRICT &|
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
DR. SUSHIL SHEETAL [FORMER [STATE VS|CHI/851/2 [PBJL030160|63 DATED DIV NO. 6, [506/509  [506- 21.05.2018 [21.05.2018 06.06.2022 |07.09.2024 INOT 5 5 0 SIX MONTHS
BODH, PCS, ANGURAL SHEETAL (018 872018 [18.05.2017 [JAL. IPC IMPRISONMEN CONSIDERATION ~ [STAYED
T FOR 2
CIM ANGURAL YEARS, OR
JALANDHAR & OTHERS FINE, OR
BOTH, 509-
SIMPLE
26 |JALANDHAR IMPRISONMEN| -do-
T FOR 1 YEAR,
OR FINE, OR
BOTH
DR. SUSHIL SHEETAL |FORMER [STATE VS|CHI/1899/ |PBJL030329213 PS- BASTI |143/149/18 Ilri4/l31;RlSONMEN22'l 1.2018 [22.11.2018 INOT YET 10.09.2024 %\TE—E\I_II\IETIME (0] 7 gﬂ?rﬁEgRDER
BODH, PCS, ANGURAL RAVI 2018 722018 DATED |BAWA 6/505 IPC TFOR 6 FRAMED |APPEARANCE FRAMING OF 02.11.2019 IN
CIM MAHINDR 13.12.2017 KHEL, MONTHS OR CHARGES CRM-M-46663-
JALANDHAR U AND JALANDHA IFINE OR BOTH SHALL REMAIN| 2019 TITLED
OTHERS R STAYED AS
186- “MOHINDER
IMPRISONMEN| PAUL BHAGAT
T FOR 3 IAND ORS VS
MONTHS OR STATE OF
FINE OF 500 IPUNJAB AND
RUPEES, OR ORS” IN THE
27 |JALANDHAR BOTH 505,149~ MEANTIME, ~ [9%
IMPRISONMEN| FRAMING OF
T FOR 3 CHARGES
[YEARS OR SHALL
FINE OR BOTH REMAIN
STAYED
DR. SUSHIL SHEETAL |FORMER [STATE VS|CHI/136/2 |PBJL030016|139 PS-RAMA [U/S 188 |01 MONTH 31.01.2023 |31.01.2023 INOT YET (07.09.2024 INOT 15 0 15 SIX MONTHS
BODH, PCS, IANGURAL HARMANP (023 042023 DATED MANDI, IPC TO 06 FRAMED |CONSIDERATION |STAYED IAS PER THE DIRECTIONS
CIM REET 26.06.2018 JALANDHA MONTH {_[SISCUHED C%‘{JRTHON\’/?'[;E
JALANDHAR SINGH R IMPRISON LETTER NO 1047 SPLI
MENT / GAZ-11(10/15) DATED|
29.02.2020 THE]|
51(1)\”1:‘0%8 /200 CONCERNED  JUDICIAL|
- OFFICERS ARE BEING
28 |JALANDHAR DIRECTED IN MONTHLY|
MEETING TO TAKE
EARNEST EFFORTS TO
REDUCE PENDENCY OF
SUCH CASES AND NOT]
ITO ADJOURN THE CASES|
EXCEPT FOR RARE AND|
COMPELLING REASONS.
1. PAWAN 145, 188
> § ACCUSED APPEARED,
KUMAR 283,431, BUT ONE ACCUSED IN T&ig’;sEE
EKTA TINU, 2. STATE VS 341 IPC, CHARGE [CUSTODY AND 11 DECIDED
SAHOTA GURPARTA SETH PBILA1000 155 8B FRAMED [PRODUCED THROUGH NOT EXAMIN WITHIN TWO
29 JALANDHAR > NA P SINGH |FORMER| SATPAL | CHI/6/22 DATED |P.S LOHIAN|NATIONA| 5 years 10.01.2022 NA IVC.NO DW’S PRESENT 18 ED 4 3 -do-
SDIM 0232022 ON IAND EXAMINED. Now| STAYED MONTHS AS
NAKODAR WADALA, MAL & 08.12.2017 L 17.11.2023 8 GIVEN OFFENCES
3. BALDEV OTHRS HIGHWA T CASE IS FIXED 10)4 ARE PETTTY
DEFENCE EVIDENCE
SINGH Y ACT OR 06.09.2024 IN NATURE.
KHAIRA 1956 FOR 06.09.2024.




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date  andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
The concerned Courts|
have been directed to|
imake strenuous|
efforts to dispose of]
the cases, at the
Ms. Suman Manju Rana U/s 191 carliest and no|
30 |Kapurthala Pathak, - Rane} Gurjt Sitting Vs Rana COML/12/|PBKP03005 ---- -—-- 193, 195, 3 Years - - 09.02.2022 - Preliminary Evidence NIL - - - - adjournment be given|
CIM, Singh C 2022 222022 03-09-2024
Gurjit Singh 199 IPC except for the
Kapurthala : .
special/substantial
reasons to be recorded
on moving of written.
application by the
concerned party
Challan not
Ms. Navjit Pal . PBKP03- FIR presented, . .
31 |Kapurthala | Kaur, JMIC, | - Rangifu}?“‘ Sitting DSEFSX? . [f%?_ %%0 003457-|101/27-12-| Subhanpur | 515520 . UCR fg’_‘gﬁfgggﬁ"“ None e |do-
Kapurthala g ) g 2021 2016 presented on
01-09-2021
Challan not
.. State Vs
Ms. Navjit Pal PBKPO03- presented,
32 [Kapurthala Kaur, JMIC, - Sukhpal |- oo | Sukhpal |\ CRMP/A7/1 50176 | 32024 | Subhanpur | 922,506 Remand .  [ForReply None o |do-
K Singh Khaira Singh 2024 IPC 10-09-2024
apurthala ; 2024 Papers
Khaira .
pending
Kindly refer to the Hon'ble
High Court Letter No. 1047
Spl. Gaz- 11(10/15) dated
29.09.2020 on the subject|
tod i
It is submited that now there
409,420,46 are total 18 cases falling
7,468,471,1 14.11.2022 Yes, order under the subject cited matter]
. jpending in the Ludhianal
Sh. Amrinder BHARAT STATE VS PBLDOL- 1y 16 8 502 VIGILANCE| 121?&8&05 LIFE invegigtion C%GE E:rn s\gla%tifgrg%}?l?iom d?tledzg)gtuirg ’ s 1% e o 5 sase]
. . . 0. 5 ) these cases now cases|
33 |Ludhiana ig‘%h Shergill, | N/A il;}[{JISJHAN FORMER TELU RAM PC/7/2022 (2)3269- 5 BUREAU [7A. 8, 12, %’I\EI{]{SON of co- 14.11.2022 N/A FRAMED lorders from Hon'ble CRM-M- 64 0 64 2 years | o stayed by Hon'ble ui%h
13(2) OF accused is TILL DATE [High Court. 44942 [Court as reporied by the
PC ACT still pending) -2022(O&M) lpending cases one case is|
1988 ipending for disposal in Sub-|
Division Samrala, of this|
Sessions ~ Division. It is
further submitted that|
strenuous efforts are being]
imade to dispose of the cases|
at the earliest.
186, 353, 332,
SH. HARBANS 333,307,394, Yes Around one
SIMRANIJIT STATE VS PBLDO1- 148, 149, LIFE . 4
34 |Ludhiana  PINOH N/A [SINGH  |FORMER [KAMALIT SC36170 005067, [113/19:06.21 - SADAR 11555 5 IMPRISON | 16.09.2009 | 16.09.2000 | N/A | 07.06.2017 {AWaiting Orderfor 1 11.09.2017 1 5, 1 21 |yearafterthel
LEKHLADJ, 2013 009 LUDHIANA |\\D 25, 27 16.09.2024 CRR-2637- stay is
BAINS SINGH 2013 >2/s MENT
LDH 54,59 ARMS 2017 vacated

ACT




Sr. [District Name |[Name of thefName of[Name of MLA Sitting/ Title of theCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing|Date of filing [Date of filingDate of|Present status and its Stay, if any, by| Total no. | No. of No. of |Expected time COMMENTS OF|
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
307,427,148,149
506,188,336
IPC AND
25,27,54,59
ARMS ACT
AND 51
MS. STATE VS DISASTER
SIMRANIJIT PBLDO1- MANAGEMEN | [FE NOT . .
35 |Ludhiana AMANDEEP N/A SINGH FORMER SIMRANIJIT|SC/181/20 004523- 19/08.02.20| SHIMLAPU |t AcT 339 IMPRISON | 21.02.2023 NA NA FRAMED Consideration on NO 32 0 3 Around one do-
KAUR, ADJ, SINGH 23 22 RI AND 3 charge for 16.09.2024 year
BAINS 2023 EPIDEMIC  [MENT YET
LDH BAINS DISEASES
ACT-375 AND
127
REPRESENTA
TION OF THE
PEOPLE ACT-
900
SH. SHIV ﬁrilgrr(i):osnment
MOHAN STATE VS ot lecs than
GARG, ADJ, SIMRANIJIT SIMRANIJIT] PBLDO1- 376,354,35 ..
36 [Ludhiana  [FTSC NA SINGH  |FORMER| SINGH |SC/14120lpo3osg. |180/19.07:2 DIVISION ly, o6 59 7Yeasmay | 10112001 | N/A N/A Na 7092024 foravalting No stayed | 24 0 24 |Twoand Halfl g,
DEALING BAINS BAINS & 2023 © BorFpc [Xendto ‘et order. car.
WITH RAPE OTHERS ;rrrllgrl‘iz%‘lln’te“
CASES, LDH ! eto
fine
Stayed
CRM-M-
15016-
176/177/18 2019(0&M),
MS. RADHIKA CAPT. ITO VS| PBLDO03- 1/186/187/1{UPTO CRM-M- 4
37 |Ludhiana  |PURL CJM, | N/A |AMRINDER |[FORMER AMRINDE EB%OAI/ éz 018136 N/A N/A  [93/199 IPC [SEVEN N/A NA | 1212016 FRIXCI\)ATED ?&Aggﬁg(gﬁDER 15062- 4 |(Prelimry| 4 3 months -do-
LDH SINGH R SINGH 2016 AND 277 |YEARS o 2019(0&M) Evidence )
OF IT ACT and CRM-M-
14983-
2019(0&M)
22.07.2021
SIMRANIJIT [FORMER
SINGH
BAINS, o 323/353/33
FORMER \qTATE v 4/427/186/1
MS. RADHIKA BALWINDE SIMRANJIT PBLDO3- |40 0 ool papa 88/148/149
38 |Ludhiana  |[PURI, CIM, N/A R SINGH SINGH  [CHI/575/20014300- 0> IPC&8  [THREE YEA| 21/04/2017 | 23/07/2019 | N/A N/A  |[PW for 03.09.2024 Not stayed | 15 14 1 3 months  |-do-
LDH and SITTING |AINS & 2017 16 NAGAR - op
DALIIT OTHERS l;lgg}’VA
SINGH
BALWIND
ER SINGH
MS. RADHIKA BHARAT SEKHON PBLDO03- 353.56.186 NOT COMPLAINANT
39 |Ludhiana PURI, CIM, N/A BHUSHAN |FORMER [VS COM1/300/018791- N/A  [HAIBOWAL IPC, > 2 YEARS N/A N/A 28/04.2021 FRAMED EVIDENCE FOR Not stayed 11 8 3 6 months  |-do-
LDH IASHU BHARAT 2021 04.09.2024
BHUSHAN

ASHU




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
283/188/43
- vs 1/341 of
MAHESHI IPC AND
MS. RADHIKA MAHESHIN NDER  (CHI/40693 PBLD03 233/ N
40  |Ludhiana PURI, CIM, N/A |DER SINGHFORMER N Ladowal [NATIONA |5 YEARS 9/9/2021 | 03.042023 | N/A N/A  [PW for 02.09.2024 Not stayed 8 8 0 6 months  |-do-
SINGH  |2021 04130-2021 |12-08-2017
LDH GREWAL L
GREWAL
AND ORS HIGHWA
Y ACT
1956
Stayed
MS. RADHIKA SIMRANJIT STATE VS PBLDO3- 6?(5)1\34/_21:)42_3
41 |Ludniana  PURLCIM, | N/A [SINGH  |FORMER SIMRANITICHIGSASS ) cosse™  1147/11. 070 SARABHA IT3A OF 6 onins | 9122002 | 23112003 | NiA NA - (AWAITING ORDER |y pp 8 NIL 8 6 months |-do-
SINGH /2022 NAGAR |[I[PC FOR 02.12.2024
LDH BAINS BAINS 2022 ORDER
DATED
22.12.2023
MS. RADHIKA SIMRANJIT gITQ]LENE CHI/61170PBLDO3-
42 |Ludhiana PURI, CIM, N/A |SINGH FORMER 063145-  [5/08.03.202| DIV NO. 5 [229-A IPC |1 YEAR 06.08.2022 | 23.11.2023 |  N/A N/A  |PW FOR 09.09.2024 | Not stayed 7 1 6 6 months  |-do-
SINGH 2022
LDH BAINS 2022
BAINS
INot Stayed
BIKRAM buF order to|
SINGH PBLDO3 500, 501 12.09.2016 b th
. SANJA BIKRAM - 5 S .09. eyon the|
43 |Ludhiana (M5B ly SINGH SITTING i ITHIA [CRMIG9/2 o047, N/A | JODHAN [502, 120-B2 YEARS N/A NA [1201.2016 | (Notice of o NATING ORDERS lqte fixed af 8 6 2 lyear  |do-
14 SINGH MAIJITHIA 2016 IPC accusation ) o Hon'ble High
SANJAY
SINGH Court CRM-
M-11055-
2021
STATE VS
SIMRANIJIT] IMPRISONMEN|
. SIMRANJIT PBLD03- TFOR 3
44 |Ludniana | MS Preeti N/A SINGH  [FORMER SINGH (CHUSI43Uoeo,ca ™ hsn1.0420] DIVNOG [174-A  VEARSOR | 02092022 | 02092022 | NIL | 31.03.2023 (AWAITING FILE | iaveq | 11 2 9 SIX MONTHS-do-
Sukhija, ACIM BAINS  }2022 WITH FINE OR FOR 07.09.2024
BAINS 2022
AND 'WITH BOTH
OTHERS
ISECTION 500
IPC- TWO
[YEARS OR
IFINE OR WITH
ARUN COMPLAI jgo8t 166
. KULDEEP KUMAR PBLD03- NTU/S  |pc. oNE
45 |Ludhiana Sl\’[]iifreeA“CJM N/A [SINGH  |FORMER |VS 28%1/ 017 1044343- N/A ST’;%ER]\;I 499/500/16 [YEAR OR N/A NA 14102021 N/A 53\/ ég%gﬁE FOR Not stayed 3 NIL 3 SIX MONTHS-do-
uKha, 'VAID KULDEEP 2021 6/120-B | WITHFINE OR et
SINGH IPC SECTION 120 B
IPC- TWO
'YEARS OR
'WITH FINE OR
'WITH BOTH




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date  andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
294,188,26
STATE VS 9,160 IPC
SIMRANIJIT SIMRANIJIT] PBLDO03- AND 51B ..
46 |Ludhiana E}h' ?aalﬁvrc N/A [SINGH FORMER [SINGH /Czl(g/ll 7216l037911-  28/16.05.20] D%IS‘IGON OF %fgg]{HS/ FI 06.00.2021 | /A N/A N/A ‘l\gvfétglogﬁrders for | Notstayed | 10 0 10 lyear |-do-
upt, BAINS BAINS & 2021 DDISASTER o e
OTHERS MANAGE
MENT
STATE VS
. SIMRANIJIT SIMRANIJIT] PBLDO03- 353,186,33 L ABOUT 1
47 |Ludhiana g?n (;’lurjf/[‘%ecr N/A |SINGH FORMER [SINGH /Czl(g/ll 72151037932° 171211020 D%ISI;’N 2,188,149 B YEARS | 06092021 | N/A N/A N/A ‘l*lwf(;“znogzzrders for | Notstayed | 16 0 16 | YEAR AND hdo-
en, BAINS BAINS & 2021 ! IPC o 6 MONTHS
OTHERS
STATE VS
. PBLDO03- PROSECUTION
. Sh. Gurinder RAJINDERP HARPREET|CHI/15991 406,420,12
48 |Ludhiana Singh, JMIC N/A AL KAUR SITTING SINGH & 12021 016766- 9/05.03.201] DAKHA 0B IPC 7 YEARS 14.10.2020 | 09.08.2023 N/A 09.08.2023 [EVIDENCE FOR Not stayed 21 4 17 2 years  |-do-
2021 17.09.2024
OTHERS
188,505, IPC (4+3)
3 188-6 4
STATE VS EPIDEMIC |months WITNESS
. SIMRANJIT PBLDO03- DISEASE  |505-2years ES HAVE
49 |Ludhiana oD Jugrd) N/A SINGH  |FORMER SIMRANIITICHUS0627)040657 " b5/06.09.207 PIVISION |aCT 1597, S4DM-1 year | 13.09.2021 | 29082023 |  N/A | 29.08.2023 |On PWs for 18.09.2024| Notstayed | 8 | BEN 1 3months  -do-
Singh, IMIC SINGH /2021 NO.8 .
BAINS BAINS 2021 54 3 Epedemic EXAMIN
DISASTER |Act - 5 years ED AND
MANAGEM GIVEN
ENT ACT UPpP
Sh. Rajinderpal ISJIIII\JD(?S QIXI{J\}E JITVsc01vn/17/ PBLDC1001 MACHHIW iég’ igg’ Evidence ® re?imi“ (Prelsimina 3
50 |Ludhiana ?&f[llgél (SE;IIII,lrala N/A (Ex. Akali IFORMER DIDAR 2021 6282021 N/A ARA SAHIB471. 1208 10 YEARS N/A N/A 09.07.2021 N/A 16.09.2024 Not stayed Evsirgfme ty (Iér\zl(lig:ll?:r)y 3 Years |-do-
’ M.L.A.) SINGH IPC ) Evidence )
[cancerned. Presence or ne|
laccused Parvesh  Kumarl|
'Sharma be procured through|
non-bailable warrants for|
02.09.2024.
Fresh non-bailable warrants|
lagainst the accused no. 4|
namely J.B. Singla be also|
As per issued for the date fixed. No
(Not stayed) Hon’ble High L“;‘Qf,{e Orde,_;%h fmchH::
Nazar Singh |Adjourned Court trial ~ Chandigarh passed in CRM-
MS. GURJIT Manshahia beyond the court is 818 20 e o and
KAUR (Former Nazar Singh PBMNO 500 For Appearance of date fixed directed to  |CRM-3907-2021 has been
DHILLON, MLA) " Vs COMI/177 : . > INot Framed |Accused after 'Vide Order dt. . adjourned received. Let further orders
51 [Mansa PCS CHIEF Vs Sitting Bhagwant 2019 38(1);785- INIL City I Mansa gg;lpc 2 Years INIL INIL 7/30/19 Vet summoning 28.01.2021 in INil beyond the EZ?;;EZ Honﬁ:ghPunjaicooaur:s
JUDICIAL Bhagwant Mann MLA INext date 02.09.2024. |[CRM-M-3815 date fixed, so [Chandigarh passed in above
MAGISTRATE Singh Mann of 2021, expected time [0 £ase be awailed fil the
MLA CRM-M- of completion |Arguments on the|
3907-2021 of trial cannot lapplication, which was filed

be predicted

by accused R.S Jolly for|
permanent exemption of his|
personal appearance, not
laddressed.

/Adjournment  has  been|
requested for addressing the|
larguments on this|
lapplication.

I-This is the order passed by

ld Trial Canrt daalina with




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
Sandeep
52 [Moga I\G/Ijtsahlch;ﬁ/l NIL | Amandeep | g leﬁli};“ COMI/62/IPBMO0300| (o aing | City Moga | 499/500 05-08-2022 Appearance 19-09- 12 8 4 As carly as
s Mopa , Kaur g Vs. 2022 | 3895222 | -OMP y Mog -oes T R024. no possible
ga. Amandeep
KaurArora
1) U/S:- 21(1) off
Mines and
Minerals
. (Development
Sh. Joginder| and Regulation)
Pal son of Act, 1957
Sh. Paras maximumt 25
Dr. Kushal Ram, R/o 2.1(1) of !”p?jf’m”me;;fc"; No DW is present. witnesess
si Challan Mines and : 2(one -
ingla, PCS, Ward no. FIR no. 49 . may extend to Now to come upon examined| . . Case is fixed for
Judicial 15, Deep State Vs |presented|ppp 53005 | dated | |2ragam, | Minerals wo  years, of on 11.09.2024 for and four | Vitness will Defence Evidence/
53  |Pathankot Maai . - ! Former | Joginder on District |(Developmpwith fine which 11-10-2022(11-10-2022| ...... 12-04-2023 A no 30 - be 2.5 months
agistrate 1 Nagar Pal 1 102020142022 08.06.202 Pathankot tand may extend to defence evidence witnesess| . /Arguments on
Clas Colony. a e 2 athankot | entand | five| otherwise for iven up | eexamine 11.09.2024
’ : ’ 2 Regulationjousand 9 P d o
Pathankot Sl.#alr?pur, ) Act, 1957 rupecs, or wih arguments. by the
Stgtli?:; e 379 1Pa State
Sujanpur (Added later on)
Imprisonment
for 3 years or
fine or both.
Mines and|
Minerals
(Development
and  Regulation)
Act, 1957|
m(;ximumt
impri t f
211) of i torm which may
Ol |extend to twol
Sh. Joginder Mines and|years. or with fine
o oy Minerals " teny™ T
Sli:::. llgu;rgé Sh. Paras Challan FIR no (Developm‘housﬁf:jd Tupees, PW-1 and PW-2 are PW—1_an((ji PKV—Z a:e
J%dfcial ' Ram, R/o State Vs |presented|,p 0000 | oo qateq | Taragarh, | entand Ui 37e IPC] examined. Now to 2 Pws gg;rgme u ow 02
54  |Pathankot Maaistrate 1 - |Deep Nagar| Former | Joginder on 522024 29 ’12 202 District |Regulation|imprisonment for06-06-2024 (06-06-2024 |  ----- - come up on No 17 Examined 17 | - 19.09 2024p f
Ee Colony, Pal  |06.06.202 57| Pathankot | ) Act, P eers e o] 19.09.2024 for amine rosenution o1
Path H Sujanpur, 4 1957, 379,353 IPC| prosecution evidence pro
athankot District 353, 332, |mprisonment for evidence
Pathankot 186, 34 Of o o U -
332 IPC|
IPC Imprisonment  for|
3 years, or fine,
both. 5
Uss 186 PO
Imprisonment  for|
3 months, or fine|
lof 500 rupees, or|
both. 6) U/S:- 34
Us 188- upto A\_Naiting Order pf Hon'ble Proceedings
Sh. Ranbir imprisonmmant or Gt 10.04.2023 1 CRM- intated
Ms. Babita, SiM”EZ 'f‘"kkav State Vs PBPO03 Uls 188, |neorboth Uss M 26324-2021 titled as before
" rom - _ Divisi » | 269- 6 months “Ashok Kumar & Others Vs ) f ,
55 |Pathankot CJ(j,a?gum - Nurpur Sitting KAShOK& CHgg?S/z 001909- (](512/00250 BIE/’ISIr?n ll\l(o' 269, 270 |imprisonment or| 20-05-2021|  -===----= | = =mememmm Charge not State of Punjab.Trial Court Yes 14 - 14 Hon'ble High Stayed by Hon'ble
Constituency umar 2021 - athankot IPC [fine or both framed yet [is girected to adjourn the Court High Court
Pathankot District another u4s 270-2 case pending before it, regarding
~ Years beyond the date fixed in uashing of
Kangra (H.P) imprisonment or present petition. Next date q F|Rg
fine or both is 30.10.2024




Sr.

No.

District Name

Name of the

Court

Name of[Name of MLA

MP

Sitting/
Former

Title of the
case

Case No.
assigned in
the Court

CNR No.

Date
number
FIR

and
of|

Police Station

Offence
alleged

Maximum
punishment

Date of filing
Challan

Date of filing
charge sheet

IDate of filing
(Criminal
IComplaint

Date
framing
charge

of|

Present status and its
next date

Stay, if any, by
higher court

Total no.
of
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to be
examined

Expected time
of completion
of trial

COMMENTS
DISTRICT
SESSIONS JUDGE

OF|
&

56

PATIALA

Ms.
/Amandeep
Kamboj,
CJSD-cum-
IACJM
PATIALA

SIMRAN
JEET
SINGH
BAINS

Former

BRAHM
MOHINDR
AVS
SIMRANJE
ET SINGH
BAINS

COMI-
134/2018

PBPT0301
2725-2018

COMP
CASE

CIVIL
LINES
PATIALA

499,500
IPC

2 YEARS

08.01.2018

19.11.2020

CASES IS FIEXED
FOR Defence
evidence for
01.09.2024

25

21 before
notice of
accusatio
nand 23
after
notice of
accusatio
nand 1
defence
witness

1DW

2 Months

|Applications for exemption|
lon behalf of Complainant|
and accused were moved.
IThe case is now fixed for|
Defence  Evidence for|
13.09.2024. Frantic efforts|
will be made by the Court]
to dispose off the case at|
the earliest.

57

PATIALA

Ms.
/Amandeep
Kamboj,
CJSD-cum-
IACJM
PATIALA

Harinder Pal
Singh
Chandumaijr
a

Former

State of
Punjab Vs.
Harinderpal

Singh
Chandumaj
ra

CHI/854/2
2

PBPT0301
68962022

16/6.2.202
2

Sadar
Patiala

188 IPC,
177 MV
Act 1954,
133
Represant
ation of
Peopel Act

6 Months

04.11.2022

04.11.2023

Case is fixed for
10.09.2024 for
Prosecution
Evidence

None

PW 8

6 Months

Charge framed against the
accused to which he|
pleaded not  guilty and
claimed trial. Now, case is|
fixed  for  prosecution|
evidence on 10.09.2024.
Frantic efforts will be made|
by the Court to dispose offl
the case at the earliest.

58

PATIALA

Ms. Navdeep
Kaur, CJM-
cum-ACJSD,
Patiala

Harmeet
Singh

Sitting

State Vs.
Harmeet
Singh

COMI/90/
2023

PBPT0300
42352023

16/10.02.2
022

Julkan

193,199,1
25-A IPC
Represent
ation of
People Act|

7 years

20.04.2023

20.04.2023

09.09.24 Evidence

16

13

6 Months

On 02.08.2024, no PW|
\was present and bailable|
warrants of MHC Jagjiwan|
Singh not received back.,
Same were ordered to be
issued for 12.08.2024 and
remaining Pws were also|
ordered to be summoned
for the said date. On
12.08.2024, PW MHC|
Jagjiwan Singh did not
come despite service of|
bailable warrnts. He was|
again ordered to be
summoned through bailble
warrants  through ~ SSP,
Barnala for 22.08.2024. On|
the said day, summons of]|
PW MHC Ramanijot Singh
were received back|
unserved weith report that]
he has been transferred to|
P.S. Tripuri. He along with|

remaining Pws  were
ordered to be summoned
ifor 22.08.2024. On|

22.08.2024, no PW was|
present and PWs were
again ordered to be
summoned for 29.08.2024.
On 29.08.2024, one PW|
Harppy Garg was present
and examined as PW9 and
remaining Pws  were
ordered to be summoned
for 09.09.2024 and case is|
now fixed for 09.09.2024|
for prosecution evidence.
Strenuous efforts will be|
made by the court to|
dispose off the case at the

earliest.




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
N/A
Ld. presiding
Balbir ’ officers are asked to
Sh. Sham Lal, ) PBROO01- Sri 323,324,3 :
59 |[Rupnanagar  |ADSJ, Balbir Singh Siting  |Snanv> [ SRA¥921002406- 8512011 Chamkaur [25,506,34 N/A N/A N/A N/A AT No 0 0 0 decide these cases
Rupnagar ;a €0 2022 Sahib IPC &9 expeditiously Y
unjab giving shorty|
adjournments.
N/A -do-
Sh. Sham Lal, '\S"iﬁ""ﬁvs CRR/63/2| PBROO1- Sri 323,324,3 Arquments
60 |Rupnanagar |ADSJ, Balbir Singh [Sitting B Ig' 022 002685- [85/2011 |Chamkaur [25,506,34 N/A N/A N/A N/A 21909 2024 No 0 0 0
Rupnagar S.a ir 2022 Sahib IPC e
ingh
-do-
ghkh i State vs  |opy6217/[pBRO0300 [10 92189 iohami 2. oo Awaiting for furth HFi’ng g"H“rr.t' 15t02
61 |[Rupnanagar |SukhWInGer Balbir Singh [Sitting  |Didar SinghlC' /8 0300 57 01901 [Shamkaur g g5 467, [MPTISONME 17 19 5411 129.03.2014 N/A 29.03.2014 Awaiting for further 1 oy o’ | 46 16 16 1St
ingh CJM, % Ors 2013 05212011 1 Sahib 468,471 nt_ of 7 years order till 10.10.2024 M-13500- Years
Rupnagar IPC with fine 2023
Ms. stayed by Ld. pdo-
Amandeep Kanwar Pal 2%hge;1nvs COMI/5/2 |[PBROA100/IPC IPC 500,506 Appearance Addl.
62 Rupnanagar | Kaur, SDIM, | — Singh Rana | °™"  |Kanwar Pal(022 000962022 Complaint (Complaint IPC 2 Year /A N/A 04.02.2022|N/A 18.09.2024 Sessions | 4 4 4 Rear
i Snarj pur Singh Rana| uage,
ahib Rupnagar
Ms Manjot Swaran Former |[Enforceme |[COMA/08 |PBSA0100 |[ECIR/JLZ JALANDHA [U/S 45(1)7 YEARS |12.07.2017 [NA NA 09.10.2018 |Prosecution YES 68 67 01 ofi1.5 The officer has
Kaur , CBI-1 Singh nt 12017 4679-2017 |0/2013 |R,ENFORC |OF PLMA| Evidence on (Against Prosecutio [Year approx been sensitized to
Punjab, at Phillaur and Directorate DT.25.03. EMENT 2002FOR 20.09.2024 Swaran n dispose of the case
Mohali Mohali /Avinash Vs  Jagijit 2013 DIRECTOR [THE Singh expeditious as pern
Chander Chahal & ATE OFFENCE Phillaur only) the directions
63 |SAS Nagar ors. u/S 3 CRM-M- issued by Hon'ble
IAND 4 OF 46388-2022 Supreme Court
PMLA By Hon'ble
High Court
Ms Manjot Jaswant Sitting Enforceme [COMA/1/ |PBSA0100 ECIR/JLZ JALANDHA U/S 44 &7 YEARS |04.01.2024 NA NA Charges  |Reply to appliction on|No 20 0 20 02 The officer has
Kaur , CBI-1 Singh nt 2024 02072024 |0/10/2022 |R,ENFORC {45 OF] Not Framed|02.09.2024 Years been sensitized to
Punjab, at Directorate DT.23.05. EMENT PLMA approx dispose of the case
Mohali Mohali Vs Jaswant 2022 DIRECTOR 2002 FOR| expeditious as per
Singh & ATE THE the directions
64 |SAS Nagar ors. OFFENCE issued by Hon’ble
U/S 3 Riw| Supreme Court
SEC 70
/AND 4 OF|
PMLA
Sh Avtar Sukhpal Former |Directorate COMA/01 |PBSA0100 ECIR/02/S[ED U/s 44, 457 YEARS |06.01.2022 (06.01.2022 NA 27.10.2023 |Accused Sukhpal NIL 39 0 39 1 The officer has
Singh, Singh of /12022 0200-2022 [TF/2021 of with fine Singh Khaira and Year approx |been sensitized to
I/ADJ,Mohali Khaira enforceme Prevention Gurdev Singh are on dispose of the case
nt Vs of Money bail. Now pending for expeditiously as pern
65 |SAS Nagar Sukhpal laundering evidence of PW4, the directions|
Singh /Act 2002 PW5 for 20.09.2024 issued by Hon'ble
Khaira Supreme Court




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
Sh Avtar Sunder Former |State ofPC/60/20 PBSA0101 [19/15.10.2Vigilance |U/s 8 PC7 YEARS [12.12.2022 [12.12.2022 [15.10.2022|18.09.2023 |Adjourned to NIL 25 0 25 1 YearThe officer has
Singh, Sham Arora Punjab  vs22 1762-2022 (022 Bureau Act with fine 02.09.2024 for approx been sensitized to
I/ADJ,Mohali Sunder arguments on dispose of the case
Sham application expeditiously as per
66 |SAS Nagar Arora the directions|
issued by Hon'ble
Supreme Court
Sh Avtar \Vijay Singla [Former |State ofiPC/24/20 PBSA0100 65/24.05.2Vigilance |U/s 7, 7A7  YEARS23.07.2022 23.07.2022 24.05.2022|Charges  |Challan against NIL 19 0 19 1 The officer has
Singh, Punjab  vs22 7420-2022 022 Bureau PC Act  \with Fine Not Framed|accused Vijay Kumar Year approx [peen sensitized to
I/ADJ,Mohali Pardeep Singla not presented. dispose of the case
Kumar Same be awaited for expeditiously as per|
67 |SAS Nagar 24.09.2024 the directions|
issued by Hon'ble
Supreme Court
Sh Avtar Sadhu Former |State  Vs|PC/30/20 PBSA0100 07 datedVigilance |7,7A,13(1) Life 06.08.2022 06.08.2022 (06.06.2022|Charges  |for Argument on NIL 89 0 89 1 The officer has
Singh, Singh Sadhu 22 7860-2022 (06.06.202 Beuro F S 1|(A)(2) P.C.[mpriesonm Not Framed |pending application Year approx [peen sensitized to
I/ADJ,Mohali Dharamsot Singh 2 Act ent now pending for dispose of the case
Dharamsot 120BIPC 03.09.2024 expeditiously as pern
& Ors &( 409,42 the directions|
68 |SAS Nagar 0,465,467, issued by Hon'ble
468,471 Supreme Court
IPC Added
Later)
Dr Ajit Attari, Sadhu Former |State  Vs|PC/25/20 PBSA0100 06 datedVigilance |13(1)(b), [Life 05.05.2023 05.05.2023 [05.08.2022/Charges  |Charge and NIL 35 (0] 35 2-3 YearThe officer has
IADJ,Mohali Singh Sadhu 23 3797-2023 2023 Beuro F S 1(13(2) P.C.Impriesonm Not Framed|Considration approx been sensitized to
Dharamsot Singh Act ent 13.09.2024 dispose of the case
Dharamsot expeditiously as per
69 |SAS Nagar the directions|
issued by Hon'ble
Supreme Court
Sh. Munish Aman 323, 452 e o
. Munis| , , . . eing made to
70 |Sangrur Singz;lr,] Dr f; SJ| NA ShArf‘;rga” Sitting é’;}irﬁ d\éf 15;%%21' %2?520012040 NA NA 14|8F,> é49 7 years NA NA NA N/A gggzu%%rgzon on No 0 0 0 ‘c’fs%"ii tehae;ly
g Deepa as possible
. Rajinder Efforts are
Sh. Munish 323, 452, being made to
71 |Sangrur Singal, D & SJ| NA ShAAma” Sitting | D€ePa Vs |34/14.03. PBSG1002| NA |148,149| NA NA NA NA N/A  [Argumenton No 0 0 0 |dispose the
Sangrur rora Aman 2024 3802024 PG 25.09.2024 case as early
Arora as possible
Case stayed
from Hon’ble
Supreme
Court and
h. Balwind Sh State V. 132 of hecehiod from apen oo This i d b
Sh. Balwinder : tate Vs o} received from apex necessary is is staye V|
72 |Sangrur Kumar, ADJ | NA Ig:wna;nr:/vggt Former Amrik 58;%‘5129' %%igzoojbof 18.05.200 Dhuri 11%‘?8(2:’1 for life. | 16.09.2004 |28.11.2005 NA 28.11.2005 [Court. Awaiting for stayed 19 11 8 steps be Hon’ble  Supreme
Sangrur MLA Singh 4 further order on taken after  Court of India
17.01.2025 awaiting
orders of
Hon'ble
Supreme
Court




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
Efforts are | Concerned
. Mohd. . . being made - )
Sh. Parminder Sh. Naresh Ashraf Vs | CRA- |PBSG0100 5 years and Case is adjourned for to dispose Officer was directed
73 |Sangrur Singh, ADJ, | NA Yadav Sitting Naresh |33/2021 | 42612021 NA NA NA fine NA NA NA N/A argument on No 0 0 0 the case as © dispose off the
Sangrur 16.09.2024 case on Priority
Yadav early as basis
possible
Sﬁ;(\’/s E(faficr)]rgtsn?arZe The Concerned
Sh. Parminder . Case is adjourned for h Officer was directed
74 |Sangrur Singh, ADJ, | NA | Sh:Naresh g, | Kishor @ |CRA/40/2 PBSGO100| NA Na |Byearsand] NA NA N/A  |argument on No NA NA Na  [odispose T Gicnose off thel
Yadav Goldy and 021 59262021 fine the case as L
Sangrur 16.09.2024 case on Priority
Naresh early as basis
Yadav possible
/Accused has not
Sh. Gurkirpal 188 IPC come present. Notice gg;e:éi¥§g The Concerned
Singh Sekhon,| Vijay State Vs : and 51 to him be issued for : Officer was directed
75 |Sangrur Civil Judge | Inder NA Former | Vijay Inder CHI/247/2 PBSG0300131/12.02.2 City Disaster | 2N€ Y€ar O 51 59,2022 | not farmed NA NA 20.12.2024. However No 13 0 13 _ngh Court to dispose off the
) f : 022 77722022 022 Sangrur fine or both : in CRM-M- L
(Sr. Div.), Singla Singla Managem case was disposed of ._lcase on  Priority|
) ; 6216-2023 is| .
Sangrur ent Act by Hon’ble High : basis
disposed
Court
/Accused has not
Sh. Gurkirpal 188 IPC come present. Notice Case S“*Y‘*d The Concerned
Singh Sekhon,| Vijay State Vs CHI/249/2| PBSG0300125/13.02.2]  City 1 and 51 one vear or to him be issued for I-rq?rﬂ I(-:Ig[]rtt)le Officer was directed
76 |Sangrur Civil Judge | Inder NA Former | Vijay Inder 022 77982022 022 Sar:yrur Disaster fine zr both 21.09.2022 | not farmed NA NA 20.12.2024. However No 9 0 9 in %:RM-M- to dispose off the
(Sr. Div.), Singla Singla 9 Managem case was disposed of 6216.2023 isC3S€  On Priority|
Sangrur ent Act by Hon’ble High : basis
disposed
Court
Sh. Gurkirpal Hitesh gﬂrglgigmgtn Egiongsn?;?j e The Concerned
Singh Sekhon, Mallikar | Bhardway | e 6\40/| PBSGO300 499/500 made. Case is to dispose |Orcer was directed
77  |Sangrur Civil Judge jun NA Sitting Vs NA NA 2 years NA NA 06.06.2023| Not framed |_ . No 0 0 0 to dispose off the
; - 2023 | 69002023 IPC adjourned to the case as -
(Sr. Div.), |Kharge Mallikarjun id h | case on Priority|
Sangrur Kharge consideration early as basis
21.09.2024 possible
File received by
409, 420, transfer from the
State of 46?361%1 /Awaiting prosecution Court of Sh.
Sh. Harish Bharat Puniab Vs | PC/8/202 PBSB- 18 dated | Vigilance 120—i3 IP’C Life sanctiog f?om Home Karunesh  Kumar,
78 |SBS Nagar Anand , ADJ- - Bhushan | Former | 0100-4846-/22.09.202| Bureau Imprisonme | 23.12.2022 -- 01.09.2022 -- . - 37 -- 37 1to2 Years ASJ, SBS Nagar.
Telu Ram 2 and Department Punjab ;
Il, SBS Nagar Ashu 2022 2 Jalandhar nt The first date of
& Ors 7,8,12,13( (25.09.2024) ’ X
hearing before this
2) of PC c
Act ourt shall be
25.09.2024
Civil Suit which is on
. Sh. Amrish Singh Badal | CS/30/202 )
79[St Muktsane o CIM, Sr| Nl S0 Bhagwantl gl Vs. 4Dated |PBSM02000) ) Nil | Recovery Nil Nil Nil Nil Nil  (Arguments on Nil Nil Nil Nil 1-2 Years [reported by  the
Sahib . Singh Maan 0402024 of Damages 20.09.2024 Judicial Officer|
Muktsar Sahib Bhagwant | 11.01.24
Singh Maan complete ax_ld
strenuous efforts will
be made
354,323,50
6,148,149
Ms. Neetika Manjinder State Vs . IPC, 3(1) . . . .
’ - . - X 41/13.08.2 [PBTT01001 |69 dated  (City Tarn 10.05.2017 |Prosecution Evidence / . Case is pending for
80 |Tarn Taran  |Verma, ASJ, |N/A Singh @ Sitting Davinder 013 8522013 04.03.2013 [Taran (x), 3(1) & |5 years 09.05.2013 09.05.2013 |N/A 28.11.2013 [16.09.2024 N/A 21 10 11 Six months prosecution evidence.
Tarn Taran Sabha Kumar 40of SC &
ST

|Act, 1989




Sr. |District Name [Name of theName of[Name of MLA Sitting/ Title of thelCase No.[CNR No. Date  andPolice Station [Offence Maximum Date of filing Date of filing [Date of filingDate of[Present status and its Stay, if any, by| Total no. | No. of No. of  |Expected time COMMENTS OF
No. Court MP Former case assigned in number  of| alleged punishment |Challan charge sheet (Criminal framing next date higher court of witnesses | witnesses | of completion DISTRICT &
the Court FIR IComplaint |charge witnesses | examined | remain to be of trial SESSIONS JUDGE
examined
1. Manjit
Singh 188,269,27 .
,269, Proceedings stayed by|
Sh. Amandeep 2. Kultar State Vs 0 IPC, 51-B .
. . - .. 174/06.09. PBTT03002 276 dated |Sadar Tarn . Further Orders / . Hon’ble High Court
81 |Tarn Taran  |Singh, ACJM, N/A Singh Sitting Man]lt 2021 16602021 6.08.2020 [Taran Disaster |6 Months 06.09.2021 06.09.2021 |N/A 03.06.2023 5.09 2024 Yes 11 9 2 Six months vide order dated
Tarn Taran Sandhwa Singh Manageme
- 09.02.2024.
3. Laljit nt Act
Singh Bhullar
Sh. Jagjeet 113325619]3 Proceedings stayed by|
L \Virsa Singh State Vs 03/03.01.2 PBTTA1000{113 dated L Charge not [Further Orders / Hon’ble High Court]
82 |Tarn Taran Smgh. SDIM, |N/A Valtoha Former Ranjt Singh 022 0282022 14.08.2020 'Valtoha Disaster |6 Months 24.12.2021 24.12.2021 |N/A framed yet [21.09.2024 Yes 10 0 10 Three months vide order dated
Patti Manageme 09.02.2024

nt Act




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.08.2024

Sr. [Name of the Sitting/ | Title of the ;:sassiegr';‘:ci Date and number |  Police Offence Maximum Date of | f 6 of filing Date of filing|  Date of |5 0y status and as:n?/y'bi)fl Total no.| No. of wi:l:ésc;fes Expected time| o yments of Ld.District & Sessions
No. Court Name of MP| Name of MLA Former case in the CNR No. of FIR Station alleged punishment CfI:I"I]Ig charge sheet chmlInglt frzmmg its next date higi]er . of wnne_ssei remain to be of co;'ntp_leltlon Judge
Court allan omplain charge court examined ot tria
\Vide order in CRMM
N0.41105 of 2020 had IN SIX MONTH
SHRAHUL | SURHBIR Minghve. | NACT (CHCHO300 s ch t ool o RARY RS AND
. . Ingh vs arge Not High Court and the . : :
1 GARG,ACJM| SINGH 0 Sitting Sukhbir  1692/2017| 0692017 0 0 500,501 0 0 0 31.01.2017 framed yet, [nterim order has been YES 8 EVIDEN 0 WHEN THE |Case was not listed during this month
BADAL Singh Badal IPC continued. Now this CE6 PROCEEDI
9 file is ordered to be put EXAMIN NGS START
up on 05.10.2024 for] ED AGAIN
awaiting further order.
On perusal of the concerned case file
SH on dated 17.08.2024. Application
BIKRAMJIT Further orders in SIA)'(:)I'\DA'gg;(FH seekingI personal (fe_i(e?ptiog X flrfomf
ICRMM No.24842, of| personal appearance filea on benhall o
SH. SINGH State vs. , I
SH.RAHUL - " - PCH 2023 Hon'ble High AS AND |19 accused persons . Same was heard
2 | GARe, |Balwinder| MAJITHIA Sitling & Balwinder |,q,357 CHCHO030057/07 65 5029 26 | U/S188 | Upto6 127.0520) 57 5 5999 o  |Chargenoticourt not received) ypg 7 0 7 |WHENTHE|and allowed in view of the reasons
Singh MLA AND | Former Singh 63022021 IPC Month 21 framed yet. [Now this file is ordered : .
ACJM Bhunder | SH.MALKIAT Bhunder 05.2021 to be put up on PROCEEDI mentioned therein for that day only.
éINGH 30.11.2024 for NGS START|Further orders not received from
EX MLA awaiting further order. AGAIN |Hon'ble High court. Case was
. adjourned to 30.11.2024 for awaiting
further orders from Hon’ble High Court.
On perusal of the concerned case file on dated
03.08.2024 application seeking exemption from
personal appearance filed on behalf of 20 accused
persons. Same was heard and in view of the reasons|
mentioned therein personal appearance of the|
laccused persons was exempted for that day only.
S| Karan Singh has appeared in the court and made
la separate statmenet that accused Satnam Singh
Char had died on 04.10.2020 and he has verified the|
f gjs death of accused Satnam Singh and had produced
ramed . the death certificate of accused. As such
against some proceedings against Satnam Singh who was expired
accused lon 04.10.2020 as per death certificate furnsihed by|
person WQO Complete details of THREE [SI Karan Singh, therefore, no further action is
appeared. required to be taken and the proceedings against|
SH. HEERA SI-}?EI;X PCH They havg tshiﬁgf]m::gd G?;;\;ﬁ:g:}_ FQAOO“':TI_:E IAccused Sana_m Singh stands abated beir_\g dead.
pleaded guilty |&: . Complete details of the accused Gurpreet Singh and|
SH.RAHUL SINGH |FORME CHCH0300 U/S 188 | Upto6 |27.05.20 Singh not d
3 . 0 SINGH |4642/27. 139/09.08.2020| 26 a0 102.11.2023 0 anddidnot |2791 P& CEVER NO 6 0 6 DATE OF (Gurvinder Singh not received. Notice to SHO PS 26
GARG,ACJM GABRIA, EX R GABRIA., |05.2021 63012021 IPC Month 21 claim trial, ase adjourned = to APPEARAN Chandigarh was ordered to be issued for 30.08.2024|
MLA ’ : have been 11'0.9'2024 for _filing with the direction to appear in person to provide the
EXMLA convicted and :gzza"ssed of  above AggU%FED complete details of accused Gurpreet Singh and
Ny used. Gurvinder Singh.
flneyde.t?:zgges On dated 30.08.2024 application seeking exemption
framed against from personal appearance filed on behalf of 20
remaining laccused persons. Same was heard and in view of]
accused. the reasons mentioned therein personal appearance|

of the accused persons was exempted for that day|
lonly. Sl Karan Singh, SI KD Singh and Inspector|
Davinder Sigh were present in the court and
requested for the adjournment to provide complete
details of Accused Gurpreet Singh and Gurvinder|
Singh. Same was allowed. Above said three police
officials were bound down for date fixed i.e.
11.09.2024 with the directions to place on record the|
icomplete details of above both accused.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.08.2024

Sr. |Name of the N fmel N FMLA | Sitting! | Title of the g:ssi;l?:ti CNR N Date and number | Police Offence Maximum Df‘filt.e °f | Date of filing Da(t:e.of.fililng fDate_ of Ipresent status and asrtl?,hbl; Totalfno. .:lo. of wi?r:;s(;fes E)f(pecte? tti.me Comments of Ld.District & Sessions
No. (Court ame o ame o Former case in the ©- of FIR Station alleged punishment c;\ "|1|g charge sheet rimina raming lits next date higher ” 0 wi ne_ssef remain to be | °f competion Judge
Court allan Complaint charge court examined of trial
On perusal of the concerned case file on dated
17.08.2024, in pursuance of notice, ASI Satish
3034/CP, MMHC PS 26 Chd has appeared in the
icourt and suffered a separate statement that the
lentries in the register no. 19 were made by HC Arun
Kumar No. 2775/CP as he was posted as MMHC at|
WITH IN the relevant time. He has requested to summons HC
IJArun Kumar to depose in the present case and
U/S 354, 25.08.20 CHARGES c ONE YEAR ffurther stated that he will come present in the court
STATEVS.| PCH 354-A, 354- 23 AT or prosecution) FROM THE f[alongwith the relevant record and case property as|
4 SH.RAHUL 0 SH.SANDEE Sitting | SANDEEP |1558/28. CHCH0302 168/31.12.2022 SECTOR- B, 342, 7years | 9:25PM | 25.08.2023 NA FRAMED (evidence case  NQO 45 0 45 DATE OF @nd when the court summons. In view of the
GARG,ACJM P SINGH 24002023 26 on adjourned to| statement of ASI Satish Kumar, HC Arun Kumar|
’ SINGH |08.2023 506, 509 BEFORE 29.07.2024 21:09.2024 APPEARAN \wwas ordered to be summoned for 21.09.2024.
IPC Ld.CJM e CE OF THE [Remaining pws were also ordered to be summoned
for date fixed.

ACCUSED. /An appliclztion was filed on behalf of complainant for
directing DGP Haryana to produce the documents /|
notification with regard to the consitution of SIT and
the final report alongwith other documents. Copy of|
the same was supplied to the state as well as|
icounsel for the accused for the date fiixed for filing
reply. Case was adjourned to 21.09.2024

Vide order dated
09.02.2024 in CRMM On persual of the concerned case file
5886 OF 2024 , CWP- icati i
PIL.29-2021 (O&M) & on date_d 20.08.2024 application seeing
STATE VS. CWP-PIL-112.2023 APPROXIM exemption of personal appearance was
5 |sHsachn | SHECTH Ez)E Sitting | GURMEET |PCH.463CHCH0300 324  |SECTOR- U/S188 | Upto6 1260520 5 050001| o |28.02.2023 Siayed o < Case  No 6 5 1 ATELY o o O omes~ arein.  thon
'YADAV, CJM ’ 9 | SINGH & | 7/2021 | 62152021 | DT.24.10.2020 39, CHD. IPC months 21 R e o i THREE . !
MEET , MLA proceedings till personal appearance is exmpted for|
’ ORS. 14.03.2024. For MONTHS tod -
awaiting further orders oday only. Case was adjourned  to|
from Honble High 30.09.2024 for awaiting further orders
court case adjourned from Hon’ble High Court.
to 30.09.2024
1. Sh.Harpal
Singh Cheema.
2. Master Baldev APPROXIM
Singh. Vide order dated ATELY
sh 8 Mskzi'g'”der 22.03.2023  CRMM THREE
. No.14540 of 2023
Bhagwant 4.lSh.|(13L|J_1rmeet Police Hon’ble High court has MONTHS
SH.SACHIN | singh | 5 Sohment | oo | Sttevs | Pch opengng Station | U/S188 | Upto6 |13.10.20 Notyet (irected to deffer the AFTER THE . o
6 R > Shtaneel | sitting | Bhagwant |5143/06. 01 Dt. 10.1.20 oq 13.10.2021 0 procedings beyond the  Yes 16 0 16 VACATION [Case was not listed during this month
'YADAV, CJM| Mann,MP | Singh Bilaspuria ; 20992021 Sector 3, IPC months 21 framed. " f g
6.5hA singh Mann| 09.21 date fixed in Hon'ble OF STAY
(Now CM : Ar'org“a” : chg. High Court Now this FROM
Punjab) | 7 sh.Narinder ﬂ',f IS orgered o b bl HON’BLE
8. Shir;?léingh awaiting further order. HIGH
Rodhi COURT

9. Ms.Sarabjeet
Kaur Manka




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.08.2024

Sr. |Name of the Sitting/ | Title of the g:ssi;l?:ti Date and number | Police Offence Maximum Date of | p e of filing Date of filing| ~ Date of |5 .oy status and aSlt‘;y,bi; Total no. )| No. of wi?r:;s(;fes Expected time| comments of Ld.District & Sessions
No. |Court Name of MP| Name of MLA Former case in the CNR No. of FIR Station alleged punishment Cflll“?lg charge sheet CCrlmlln_aIt frlalmlng its next date hig’her ” of wnne_ssef remain to be of co;ntp_leltlon Judge
Court aflan omplain charge court examined ot tria
Vide order dated On perusal of the concerned case file
23.11.2022  CRMM AP:T}TE(I)_)\;IM on dated 22.08.2024, Applicarion
No48302 ~ of 2022 THREE seeking personal exemption from
Hon'ble High court has personal appearance filed on behalf of
State vs directed l.e Interim MONTHS
SH.SACHIN | SINGH | Sh Harinder PREM | Pch lcHCHO301 Upto6 |13.10.20 Not yet |acjoun the procecings AFTER THE 21 oo o of “the. " Toasons
. : i pto .10. otyet |adjourn the procedings| allowe In view o0 e reasons
7 |YADAV, CJM CHANDU |Singh Chandu| Sitting |~ SINGH 15422/06. 0o > 74/8.8.2020 | PS3 | U188 | B o C 01 13102021 0 framod. boyond the dts fod  Yes | 16 0 16 | VACATION |© T e therein for that day only.
Majra CHANDU | 09.21 le 19.12.2023  in OF STAY .
MAJRA. MAJRA Honble High Court FROM No further order have been received
Now this file is ordered| HON’BLE from Hon’ble High Court._ Accordingly,
to be put up on HIGH present case was adjourned to
21.10.2024 for COURT 21.10.2024 for awaiting further orders
awaiting further order. from Hon’ble High Court.
1. Sh.Aman
Arora.
2.Shr.3:nail APPROXIM
Singh. Vide order in CRMM ATELY
3. Master Baldev No.21450, and in THREE
4 Savabjet State vs Hon'ble High cour has MONTHS
SH.SACHIN Kaur Manuke AMAN | PSh | icHCHO315 His18s, 04.08.20 Not yet ~[drected to deffer the AFTER THE
8 . NA 5. Sh.Kulwant | Sitting 1178/04. 76/ 06.10.2021 PS3 186, 353, |Upto 3 years| ™ ", | 04.08.2022 0 procedings beyond thel  Yes 17 0 17 VACATION [Case was not listed during this month
YADAV, CJM Singh Pandori ARORA & 08.2022 1642022 332 IPC 22 framed. date fixed in Hon’ble| OF STAY
6.Sh.Jai Kishan ORS. ’ High Court Now this| FROM
Rori ffile is ordered to be put] -
7. Sh.Manijit up on 29.10.2024 for HON"BLE
Singh awaiting further order. HIGH
8.Ms.Anmol COURT
Gagan Manni
On perusal of the concerned case file on dated
13.08.2024 application seeking exemption from
1. Sh.Bikram personal appearance filed on behalf of 2 accused
Singh Majithia persons. Same was heard and in view of the reasons|
(Sitting MLA) mentioned therein personal appearance of the|
2.Sh.Daljit Singh laccused persons was exempted for that day only.
Cheema Case was adjourned to 23.08.2024 for framing of|
(Ex.MLA). icharges against the accused persons. All the
3. Pawan Tainnu laccused persons who are on bail were directed to|
(MLA sitting) FIVE remain present in the court on the next date of
4. Sh.Surjeet hearing so that charge can be framed against them.
Rakha, (EXMLA) State vs u/s18s, Eor framing of charges MONTHS e, ™ sated  25.08.2024  application _secking
SH.SACHIN 5. Sh.NK Sitting & BIKRAM Pch CHCHO0302, 186, 353 22.12.20 Not vet inst Q” g d FROM THE lexemption from personal appearance filed on behalf
9 : NA Sharma, (MLA 9 SINGH  [1994/22. 87/06.11.2021| PS3 ey |Upto 3 years| << <Y 22.12.2022 0 yel against a Goousey 0 18 0 18 DATE OF of Accused Suriit Singh Rakra. Same was heard and
YADAV, CJM sitting) Former 82782022 332, 334 22 framed. |person case adjourne in view of the reasons mentioned therein personal
. MAJITHIA &| 12.2022 o 06.09.2024 APPEARAN
6.Sh.Prem Singh ORS IPC CE OF lappearance of the accused persons was exempted
Chandumajra (Ex . for that day only.
MP) ACCUSED An application for adjournment has been filed on
7. Sh.Mahesh behalf of accused persons on the ground that
Inder Grewal laccused Balwinder Singh filed an revision before Ld.
(Ex,MP) IAppellate Court which is fixed for 16.09.2024 and
8. Sh.Kanwar laccused Daljit Singh Cheema has also filed a
Singh Rozi (MLA lquashing petition before Hon’ble High Court which is|
sitting) to be listed in the next week. In view of reasons

mentioned in the application, case was adjourned to|
106.09.2024 for framing charges against accused
persons.




Details of pending cases/complaints against MPs/MLAs in U.T.Chandigarh Sessions Division as on 31.08.2024

Case No. - Stay, if No. of .
. " A . . Date of - Date of filing Date of ) Total no.| No. of : Expected time fotri H
Sr. [Name of the Sitting/ | Title of the | assigned Date and number Police Offence Maximum - Date of filing M . Present status and any, by h witnesses : Comments of Ld.District & Sessions
No. |Court Name of MP| Name of MLA Former case in the CNR No. of FIR Station alleged punishment filing charge sheet Crlmln_al framing its next date higher " of wnne_ssef remain to be of comp_letlon Judge
Challan Complaint charge . of trial
Court court examined
On perusal of the concerned case file on dated
[27.08.2024. Applicarion seeking personal exemption
from personal appearance filed on behalf of 8
FIVE laccused persons. Same was heard and allowed in
1-_ MONTHS view of the reasons mentioned therein for that day|
Sh.Narinder State vs U/S147,14 Bailabe  warrants only.
SH.SACHIN Singh (Sitting sh.Narinder|,.><  ICHCHO302 9,323,332 02.11.20 Not yet |issued against FROM THE | Order cated 30.07.2024, passed by Ld. Sessions
10 . NA Sitting o 2076/03. 20/12.02.2023| PS39 aca aaa  |Upto 3years| "7, 57| 02.11.2023 0 e 9 I 0 21 0 21 DATE OF |Judge, Chandigarh in BA 1185/24 was received,
'YADAV, CJM MLA) Singh & 87582023 353,188 23 framed. [remaining accused for| cati i
11.2023 o 2024 APPEARAN \whereby application of accused Partap Singh and
ORS. . IPC 0.09.20: Gurvinder Singh was allowed and interim
CE OF lanticipatory bail order dated 17.07.2024 was made
ACCUSED fabsolute in same terms and conditions. Bailable|
warrants issued to remaining accused persons|
received back unserved. Fresh bailable warrants|
were ordered to be issued for 20.09.2024.
On perusal of the concerned case file on dated
09.08.2024 exemption application from personal
lappearance of three accused persons were filed in
1.Smt the court. Was heard and in view of the contents
.omt. mentioned therein same was allowed for that day|
Gagandeep FIVE lonly. Bailable warrants issued against many accused|
Kaur Gil State vs ) MONTHS  persons received unserved. Fresh bailable warrants|
SH.SACHIN IVTgrA I @l Smt. Pch CHCHO300 U/S323.33 06.02.20 Not vet Bailable warrants| FROM THE |were ordered to be issued against the remaining
. .ANMO . ’ .02. otyet |issued against laccused persons for 21.08.2024
11 'YADAV. CJM NA G M Sitting Gagand_eep 191/06.0 46272024 221/29.08.2021| PS39 | 2,353,188 |Upto 3 years 24 06.02.2024 0 r d. [remaining accused for 0 12 0 12 DATE OF |5 " dated 21.08.2024 exemption application from
, agan Mann ramed. g
Sitting MLA Kaur Gill & | 2.2024 IPC 06.09.2024 APPEARAN |personal appearance of three accused persons were|
(Sitting ) ORS. CE OF filed in the court. Was heard and in view of the|
ACCUSED icontents mentioned therein same was allowed for|

that day only. Bailable warrants issued against many|
laccused persons received unserved. Fresh bailable|
warrants in the sum of Rs. 1,00,000/- with one surety|
in the like amount were ordered to be issued against
the remaining accused persons for 06.09.2024
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